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DELHI LEGISLATIVE ASSEMBLY
BULLETIN PART -1
(Brief record of proceedings)
Wednesday, 18" July, 2002/ Aashada 27,1924 (Saka)

No.85

1 2.00PM Question Hour: 4
Starred Questions 61-63, 66-68, 70-72 were asked and replied. Replies to
Starred Questions 64,65,69, 73-80 (except 75) andUnstarred Questions
1 19— 162 (except 128) were laid on the Table.

2 3.08FM SPECIAL MENTIONS Rule 287
: The following Members made Special Mentions under Rule 287:
k 1 Shn Surender Kumar (Minister of Power 1ntervened)

3 16 PM (Dr. Jagd:sh Mukhi and other Members of the opposition party sought to know
i the fate of their notice for call attention motion. The Chair stated the entire
marter fell entirely in his discretion and moreover, the comments of the Home
Department on the issue, which he has called for were still awaited. Not
satisfied the members of the opposition staged a walk out. )
(The opposition Members, who had walked out, returned.)
3.18PM  Further Special Mentlons were made by the followmg Members:

2 Shri Ram Slngh Netaji
Shri Mala Ram Gangwal

4. Shri Mohan Singh Bisht
p 5. Shri Arvinder Singh Lovely (Minister of Health intervened)
' 6. Dr.Harshvardhan (Minister of Health intervened)
7. Shri Bheeshm Sharma . (Minister of Health intervened)
8. Shri Mahender Yadav
% 9. ShriVeer Singh (Minister of Health intervened)

10 Shri Roop Chand (Minister of Education intervened)

3 350FPM Adoptmn of Report:
Shri Harsharan Singh Balli moved the following motion:
“that this House agrees to the Second Report of the Rules Committee presented
to the House on 16™ July’2002.”
The Motion was put to vote and adopted unanimously.

"4 3.51PM IMotion Under Rule 107:
Smt. Anjali Rai moved the following Motion:
“This House recommends that with a view to
= prevent trafficking of minor girls into flesh trade in Delhi;
- extend better health facilities to sex workers and check AIDS and
sexually transmitted diseases,
to protect human rights of sex workers,
- to safeguard against extortion and violence, :
- to provide better health, cducation, boardmg and Iodgmg facllmes
“ for thé children of sex wotkers; - "
- to facilitate speedy repatriation, restoration and rchablhtatlon of
rescued minor girls
- tomake available incentives, vocational training as alternative
source of income,
- to grant loans and pensions to old and retired sex workers,
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Dr. (Smt) Kiran Walia) participated in the debate.

The Minister of Social Welfare replied.
The Motion was put to vote and adopted.

The House adjourned for tea break
The House reassembled

Resolution regarding constitution of House Committee:

The Chief Minister moved the following resolution:

“this House recommends the formation of a seven Member House Committee
to ascertain the ground realities and to suggest measures for dealing with the
long pending issues related to allotment of residential plots/agriculture land
under 20 Point Programme, conferment of the title/rights in respect thereof and
protection of such rights during the process of acquisition of land and
consolidation of land; vesting of land under Section 81 of the Delhi Land
Reform Act, consolidation of land holdings in Delhi including extension of
Abadi/Lal Dora and other related issues.”

The resolution was put to vote and adopted unanimously.
The Minister of Development assured to supply the terms of reference for the
proposed Committee.

Short Duration Discussion:

Shri Shishpal initiated discussion on the functioning of the Delhi Development
Authority. ;
The following Members participated in the discussion:

Shri Kanwar Karan Singh

Shri Nand Kishore Garg

Shri Roop Chand

Shri Radhey Shyam Khanna

Shri Sushil Choudhery

Shri Naseeb Singh

Shri Amrish Singh Gautam

. Shri Sahab Singh Chauhan

The Minister of Urban Development replied and moved the following
resolution:

“This House recommends that the Delhi Development Authority be transferred
to Delhi Government with immediate effect.”

PO NONL B W=

- 3hri Nand Kishore Garg moved the following amendment:

“to add the words, ‘after giving full statehood to Delhi’ after ‘this House
recommends’. :

The amendment was put to vote and negated.

The resolution as moved by the Minister of Development was put to vote and
adopted unanimously.

The House adjourned up to 2.00 PM of 19" July’2002.
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